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(d) The recovery of any property by an owner or lessor where such
property is occupied by or in the possession of the corporate debtor.

(ll) That supply of essential goods or services to the corporate debtor, if
continuing, shall not be terminated or suspended or interrupted during
moratorium period.

(lll) That the provisions of sub-section (1) Section 14 shall not apply to such

transactions as may be notified by the Central Government in

consultation with any financial sector regulator.

(lV) That the order of Moratorium shall have effect from the date of this
order till completion of the corporate insolvency resolution process or
until this Bench approves the resolution plan under sub-section (1) of
section 31 or passes an order for liquidation of corporate debtor under
section 33, as the case may be.

(V) That the public announcement of the corporate insolvency resolution
process shall be acted upon immediately as specified under section 13

of the Code.

13. Accordingly, this CP t352/l & BPlNCLT/MAH|}}L7 stood admitted

14. The lnsolvency Resolution Process is commenced from the date of this
order.

Bhaskara Pantula Mohan
Member (Judicial)

M. K. Shrawat
Member (Judicial)

18th October,2017
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